
IN TH£L JXinRAL AOMINISTRATH/t TRJBURA^
PRIiMClPAL BLiJCH

N£U OlLHI

R-A« 275/1995
in «QA No, 382/1993

Hon'hf! N'̂ -Krishnan, Acting ChairraanHon bis Srat. Lakshmi Suaminathan, Member (J)
Shri S.P.S. Dhaka,

 a/a Shri Baru Singh,r/o Quarter No, 573, Sector IV,-
K,K,J»uram, New Oelhi-11D022

(By Advocate Shri B.B.Raval ) Applicant

1» Union of India
 through the Secretary,

-Ministry of Agriculture
and Cooperation, w
Government of India,

 Krishi Bhauan, Nsu Delhi,
2, The Seere tary.

Union  Public Service Commission.
Government of India,

 Dholpur House,
  Shah 3ehan Road,

Neu Delhi,

3, Shri S.K.Dalai,
  Senior t^xtension Officer,

  Directorate of Extension,
Ministry of Agriculture and

 Cooperation,Govt.of India,I,A,S«R,I, Campus,
Pusa, Neu Del,

Bespondents

OBDEIR (by CIRCULATMM)
(Hun*ble Smt,Ukshmi Suaminathan, Member (3)

The applicant haa ftlad this Revieu
"ppucaticn Nc.275/95 sesKing caeiep or the Judgment
in flfl 382/1993 dated 30-8-1995. Ue have seen the
R.A. and PS are saUsfied that the same can be
disposed or by circulaUor, under Rule 17(iii)
of the CAT(i(irocedute ) Rules, 1987 and ua proceed
to do .30,
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m
2^ Op careful perusal of the Revieu applicatiorY
ue note that the applicant is aware of the limited
scope of the rav/iew application which can only be
entertained if it comes within the provisions of
Order 47, Rule 1 CiPC. In order to bring the R.A.
within the ambit of Order 47 Rule 1 C-PC. the review
applicant has alleged that we have committed certain
•errors* which  are apparent on  the face of the
re cord /judgment and  (b) that he has discovered
new information/documents which wam^not  in his
knowledge/possession  at the time of arguments, despite
due diligence.

3^ In sub para (A) to (f)   of the R.A#,arguments
allegations that

have bean advanced to support the/there are errors

apparent on the    face of the record. It is stated
that the observations made in the Judgment regarding

relevant rules/guidelines is erroneous. He has also

reiterated the arguments regarding the question of

educational qualifications  which have been prescribed

for the post of Senior Elxtension Officer, He has

also argued that the post of Senior E-xtension Officer

is a non technical post and how non-acceptance of

the arguments put forward by the learned counsel

for the apolicant amounts to violation of the

fundamental right of the applicant under Articles

14 and 16 of the Constitution, It is further clear

from sub-paragraph (C) that the arguments advanced

in the R,A, are the same as already put forward

during the course of arguments at the time when

the d»A, was heard. These points have been fully
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discussed and dealt uith in paragraphs i8 to 12 of

the judgment uhich has been delivered after hearing

both the parties at considerable length and perusing

the records, Ue are of the vieu, that the arguments

advanced by the apalicant in the R«A« on the alleged

ground that are errors apparent on the face of the

record are no errors at all, but our reasoning/

conclusions reached in the judgment based on the

relevant material on record and arguments advanced

by the learned counsel. There are no errors apparent

on the face of the record so as to bring the R.A,

within the scope of the provisions of Jrder 47 Rule 1

CPC,  uihat the applicant is actually trying to do

in the garb of the R«A# is to seek an appeal against
has

the judgment, uhich the Supreme Court/in a catena

of judgments held that it was not permissible, (See

   Chandra Kanta v.Sheikh Habib (AIR 1975 SC 1500),

Thunoabhadra Industries Ltd v.Goyt. of Andhra Pradesh

(air 1964 SC    1372) and A, T, Sharm     a v, &A,P,Sharma Ors,

(AIR 1974 SC 1047). The appli cants' grievance is that

the order dated 30,8,95 is erroneous but that cannot

be a ground for review of the order.

Regarding the second ground raised in the

R,A,,namely, that the applicant has now come to know

that the respondents  themsolues have made  a proposal
to amend the amended Recruitment  RuJe s so as to

restore them  to the original position,  whereby the
educational qualification for the post of Senior

ELxtension Jfficer is proposed as Graduation in Agri
 culture^ teins ad     of Post inGraduation Agriculture,

/ this will also not assist the applicant in the R,A.
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 . Rules sre further
 , • art the Recruitment RulesIf„clermsd th ,„,idered for the

tended, the eppUcent p.ouieione
as SCO i" ecccrdence ulthpso„otxcn „„is„ of

out thst hy tts
the judgment dated 30.8.199S

• hi- nf tl^ above facts andin the UQht dismissed.
the Review V  circumstances ^ ^

 Krishnan )
(Srat.Lakshmi Swaminathan Chairman

member C^) jg*|
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